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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

Raja Ram Kr. Sharma
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NEW DELHI

CCP Ne. 108/90 in
O.A. No. 1640/87,

e Raex R, bk

DATE OF DECISION _ 14.11,1990,

Petitioner
~ Petitisner in persen, Advocate for the Petitioner(s)
Versus
She VoD, Maheswari, S.P(HQ), Respondent
€.B.T, New Delhi, . ~
Shri K.C. Mishra Advocate for the Respondent(s)

The Hon’ble M1, PeKe KARTHAG VICE CHAIRMAN,

{

" The Hon’ble Mr. MM, MATHUR, ADMINISTRATIVE memeR,

el e

Whether Reporters of local papers may be allowed to see the Judgement ? fp‘u
To be referred to the Reporter or not ? Vo : _
Whether their Lordships wish to see the fair copy of the Judgement ?
Whether it needs to be circulated to other Benches of the Tribunal ? [

DRDER

We have heard the Applicant in persen en C.C.P. 108/90
in O.A, 1640/87, This Petitien has bssn filed by the erigiral
Applicant in 0.A. 1640/87 which was dispesed ef by this Tribunal's
judgment dated 4.5'.1989; He had eﬁallong-d the verbal srder of
Respendents dated 21,8,1987 whersby his sesrvices were terminated.
The Tribunal did net find merit in the Applicatien and held that
the Applicant was net sntitled to the reliefs seught fer by him,
The Appn-éation was dismissed with the sbesrvatien that in csee
the Respsndente nsed the services ef a persen ts i- the werk ef
snésnnal nature, the Applicant shsuld be censidered fsr the same
in preference ts sthers, |

2, Thereafter the eriginal Applicant filsd R.A. 66/69
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which was dismissed by the Tribunal vide judgment dated .
25.8,1989, |
3. In the pinont Petitien the Applicant has
allsged that the Resgendents have cemmitted centempt ef csurt
as they did n&. cemply with the directiens centained in
the juigmenlt. He has stated that the Respemdents directsd
him te appoéi‘ fer interview en 21st and 25th Augdet, 1989;
but he was net interviewed sven theugh he signed statemsnt
of candidates celled fer interview,
4 The Rnep;ndonts have stated in their reply
that the Applicant did net attend the interview.
Se We cannst ge inte disputed questien ef fact
in the C.C.P. It may bs that ths Respendents have implemented
the judonent ef the Tribunal accerding te their unders tanding,
Thers is ne ex facie contlmpi comnitted by the ﬁoépoddnnts.
In case the Appncant‘ wants te agitatp the matter further, he
uill have te file e fresh Applicatisn in accerdance vith
law, if se advisad. The C.CoP. 1S dispesed of accerdingly
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and the nstice eof centempt is discharged,
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( MeMo MATHUR ) . ( PeKe KARTHA )
ADMINISTRATIVE MEMBER VICE CHAIRMAN



